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that it will be very difficult to cover 
the whole affair by one speaker in the 
course of half an hour. Under these 
circumstances, practically no useful 
contribution can be made.

If we are hard pressed this session 
we might have it next session. But, 
one hour is absolutely inadequate for 
this purpose. The difficulty arises 
from the fact that the Business Advi­
sory Committee, unlike the Commit­
tee on Private Members’ Bills and 
Resolutions, does not invite the spon­
sors of the motion to ascertain from 
them the time that is likely to be 
taken and other aspects of the mat­
er. So, I would suggest that the time 
for discussion of that item should be 
increased to 3 hours or 2J hours at 
least.

Shri Feroze Gandhi (Rai Bareli): I 
would like to point out that 2 hours 
have been allotted for discussing the 
Tata Locomotives and the Railway 
Board Agreement and the Tariff Com­
mission Report. This is a very impor­
tant discussion and I would very se­
riously suggest' that when the House 
discusses this, the Press should be 
excluded and we should be allowed 
to have a free discussion on that sub­
ject.

Mr. Speaker: Locomotives?

Shri Feroxe Gandhi: Yes, Sir; it is 
a very delicate subject.

Mr. Speaker: Two hours have been 
allotted.

Shri Feroxe Gandhi: Two hours
have been allotted; but my point is 
that in order to allow a discussion on 
this matter freely, the Press should 
be excluded from reporting that de­
bate. It should be more or less what 
is oalled a secret session.

Mr. Speaker: We have never done 
so even with respect to important mat­
ters. Hon. Members wil make bold 
to say what they want to say.

Several Hon. Members roje—

Mr. Speaker: How long axe w e to
go on with suggestions?

Shri Mahanty (Dhenkanal): There 
is a slight mistake in the Report of the 
Business Advisory Committee, a copy 
of which was circulated to me Ala 
morning. That relates to the list of 
Members who participated in the de­
liberations of the Committee. Shri 
Dwivedi, whose name a pears a s ' a 
Member who was present in the Bu­
siness Advisory Committee was not 
there.

I suggest that this report may be 
accepted by the House after this inac­
curacy is corrected.

Mr. Speaker: The report may be 
adopted by the House without Shri 
Dwivedy’s name.

Shri Mahanty: What I am suggest-
ing is, there is an inaccuracy and it 
is better that it is removed

Mr. Speaker: We need not put it to
the House. I will score out the name, 
and put the motion to the House. The 
question is:

"That this House agrees with 
the Eighth Report of Business 
Advisory Committees presented to 
the House on the 30th August, 
1057”.

The motion was adopted.

RAILWAY PASSENGER FARES 
BILL—contd.

Mr. Speaker: The House will now 
resume further discussion on the 
Railway Passenger Fares Bill, 1957. 
The hon. Minister will reply to the 
debate. After the reply, the House 
will take up clause-by-clause consi­
deration and then the third reading 
of the Bill, for which one hour has 
been allotted.

The Minister of Finance (Shri T. T. 
Krishnamachari): I have carefully 
heard what hon. Members said on this 
question. The remarks made by hon. 
Members in regard to this Bill faD 
into three categories.
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The first one arises out of an objec­
tion that some hon. Members have in 
regard to the taking away ot what 
they consider to be an income which 
ought to accrue to the railways and 
apportioning it to the States. The plea 
la that the railways need more money 
for development and, therefore, if 
there is any increase in the passenger 
rates, it should go to the railways’ 
resources for purposes of railway de­
velopment, Follbwing from that argu­
ment some hon. Members feel that it 
is not our responsibility, it is not our 
duty, to enact this measure which, in 
substance, is intended to benefit the 
revenues of the States. I think Mr. 
B. C. Ghose dwelt at length on this 
particular point. He says that while 
it is a good thing that the Central 
Finance Minister should go to the as­
sistance of the States, we can go to 
the assistance of the States only when 
we are fully satisfied that the States 
have reasonably carried out their part 
of the work. He says that so, far as 
the second Plan is concerned, the 
States have not done it. He says, if 
you look into their budgets, you will 
find that they go on increasing their 
non-developmental and administra­
tive expenditure, at the same tune, 
they would not raise fhe revenues 
which they had agreed to raise. There­
fore. he feels that it is improper on 
the part of the Central Government 
to bring forward a measure of this 
nature avowedly intended for the 
benefit of the States.

He also goes on to suggest that, if 
I am going to be so liberal in regard 
to the States, where am I going to get 
the money for Central development? 
Actually, if this money cannot be rais­
ed by way of taxes, the alternative 
should be by raising the fares and 
allowing it to go to the railway fund. 
The argument that we should not de­
prive the railways of this source of 
revenue and secondly the argument 
that the States are not entitled in the 
present circumstances to any relief, 
do not appeal to me.

One thing is I am not quit* sure if 
reasonable funds for railway develop­

ment could not be found. I think il 
could be found and it is being found.. 
What stands in the way o f develop­
ment so ter as railways are concern- 
ed happen to be other factors. O f 
course, the personnel factor is ' vary 
important. But more important is the 
foreign exchange factor. If we could 
not proceed as far as we want in re­
gard to the development of the rail­
ways, it is largely because that deve­
lopment of the railways would mean 
a very large amount of foreign ex­
change expenditure, which we ax* 
not, at the present moment, in a posi­
tion to undertake.

I do not think that the argument 
that we are depriving the railways of 
legitimate revenues is a correct one. 
In fact, even though the railway re­
venues are treated separately, even 
though there is a separate railway 
budget, the Government as a whole 
have committed themselves to provide 
funds for the railways. (Interruption).

Mr. Speaker: Let hon. Members hold
themselves in patience. If any ques­
tions are to be asked, I will allow 
them at the end.

Shri T. T, The pre­
sent amount for the Plan, which is of 
the order of about Rs. 1,160 crore*— 
may be there may be a small increase 
here and there—is an expenditure 
which I am committed to. The only 
difficulty, as I said, is in relation to 
foreign expenditure. If I find that 
could not be met, may be that there 
has to be some cut somewhere. Other­
wise, I have undertaken the responsi­
bility of finding the money for the 
railways. I have not told my collea­
gue, the Railway Minister, “You have 
got to find it yourself’. Of course, he 
has to help to the extent possible. 
That is why he has raised the rate on 
freights. Therefore, the point that I 
am depriving the railways of the pos- 
sibilty of their development is not 
correct.

With regard to the other question 
about the States, I am sorry 1 am not 
in a position to present a picture o f 
the States' budgets now. 80 far M
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this year, 1957*58, is concerned, out of 
a total Plan expenditure of Ra. 966 
crores, the State expenditure would 
be of the order—including centrally 
administered area*—of Ra. 467 crores, 
out which we have to find lor them 
Rs. 280 crorea. The difficulty in re­
gard to the State budget cornea in re­
gard the balance of Ra. 190 crores, 
which they have to find. We find 
there are dteficits in various province*. 
It is this aspect of the matter that is 
now engaging the attention of the 
Planning Commission. The members 
of the Planning Commission are un­
dertaking personal toun. The Deputy 
Chairman is going to three States; the 
Member, Industry, is going to two 
States; my colleague, the Planning 
Minister, is visiting two States and so 
on, in order to reconcile this difficult 
position, which leaves a big gap which 
might inevitably aflect the Plan, so 
far as 1057-58 is concerned. So, my 
friend, Mr. Ghose, m u if understand 
that I am already committed to giving 
them Rs. 280 crores by way of grants 
and loans. I have to find the resour­
ces for them if the Plan should go on. 
After all, to a large extent, the Plan 
means amount of money spent in the 
States and not in the centrally admi­
nistered areas or in Delhi or in those 
factories or units that we own.
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I have to And the resources in any 
event. We tried various adjustments. 
The States could not arise any market 
loans, except one or two. So, we had 
to try a variation of our national sav­
ings scheme that could have a larger 
element of interest in it and also ask 
them to see if they cannot split up the 
increase in various areas, according 
to the schemes they have in particular 
regions in the States. Hon. Members 
have repeatedly asked this question, 
when is this question of integration of 
the sales-tax and the excise duties in 
regard to some commodities is com­
ing. Apart from the tact that it might 
save a little trouble for the dealers, 
the idea is to augment the States' re­
sources, because we now find that in 
regard to many of these commodities,

there is a large-scale evasion in the 
sales-tax revenue.

If it is integrated with excise, we 
will be collecting it without much 
1" ■ It i; the intention that any ad­
dition that would be put on excise 
duties would, perhaps, increase the 
resources available to the States 
without adding to the burden on the 
consumer. Various attempts are be­
ing made in order to augment the 
States’ resources. It is true, as Shri 
Bimal Ghose has indicated, that in re­
gard to Rs. 450 crores of taxation, Rs. 
225 crores should come from the 
States and the taxation that has so 
far been undertaken by the States 
would not amount to more than Rs. 
100 crores or probably a little less. 
There is a gap even in regard to the 
States revenues. That is largely be­
cause of the fact that they find them­
selves in a position that they cannot 
raise this additional taxation. They 
cannot raise the tax on land which we 
asked them to. They cannot raise any 
betterment revenues because people 
are not taking advantage of the con­
ditions provided for the purpose of 
improving agriculture.

The net position is, either we get 
the States to go ahead with the Plan 
and help them or we say, the Plan 
need not go through, a proposition 
with which no Member will agree. I 
think no responsible Member in any 
section of the House will agree with 
that. Therefore the obligation falls 
on us to find resources for the States 
also and finding resources for the 
States is something paramount apart 
from the constitutional obligation laid 
on Us by article 267 Therefore, I 
would humbly submit that Shri Bimal 
Ghose, notwithstanding the fact that 
he has very good reasons for taking 
up an attitude of that nature, would 
not be justified in persisting in that 
attitude and refusing the States such 
resources as we could conceivably 
raise for them.

The other argument was that thin 
tax would add to the burden. Of
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course, it would. How can X My even 
to convince my bon. friend Shri Sad­
han Gupta that it would not add to the 
burden? It will. The only trouble is, 
the burden Is extremely selective. A 
person must determine to travel and 
travel invariably long - distances be* 
fore he attracts the penalty of this 
tax. Of course, there is no use say­
ing, “you give concessions to the weal­
thy, you give concessions to somebody 
else, why do you bring this tax?” This 
is not right because I do maintain that 
in spite of the fact that 1 would like 
to raise the maximum revenues from 
the sectors which are capable of pay­
ing, I would not like to inhabit their 
capacity to continuously pay. My bon. 
friend Shri Sadhan Gupta says, “Choke 
off these people.” If 1 choke off these 
people, the income would not come 
until such time I get alternatives to 
generate income or at least 10 per 
cent of the population to pay direct 
taxes and their incomes are such. It is 
much better in my view to get out of 
370 milion people about 30 million 
people to pay income-tax on incomes 
of Rs. 10,000 a year, rather than to 
have a few lakhs of people paying 
income-tax on lakhs of rupees. We 
would like that much better. Taxa­
tion will be m<jre even. We will know 
how to collect a Many of them will 
be, undoubtedly, people with fixed in­
comes and collection will be easy. That 
is a culmination which cannot hap­
pen in five or ten years. It may be 
later on. I would like also the tax 
to be low. I would like an income- 
tax of 20 per cent with a large cove­
rage of the population who are earn­
ing reasonable incomes. Today you 
say, I have neglected this source. I 
have not.

In fact, I do not think even Shri 
Sadhan Gupta, if he forgets for the 
time being that he is in the opposite 
side and I am here, would convict me 
of being unduly partial. May be, in 
an instance or so, he may say I am 
weak. I probably admit it. But, he 
cannot say I have been unduly par­
tial. All that one has to do is to look 
into the papers. It gives me no plea­
sure to be a notorious person.

Aa Boo. Member: You are teiMUS.

Shri T. T. IrW D im d u tt; I W
mentioning it only Incidentally; not 
that 1 am worried about it, nor that it 
matters. Here we are to do a, Job and 
a duty. But, the fact remains that 
today you cannot accuse this Govern­
ment of being partial to any section- 
If any leniency is shown, it haa a pur­
pose behind it, a purpose which in the 
long run will serve better than serve 
us ill. I would like to tell Shri 
Sadhan Gupta that politically he may 
be against this tax which I understand 
and appreciate. But, on the basis at 
facts, I do not think he can say that 
this tax is bad and that I should not 
give the States the relief that w* 
should give.

Some hon. Members asked "is it 
going to give Rs. 30 or 40 crores." I 
think I did mention at the time that I 
introduced the Budget that I expect 
that in a full year, the tax would 
give Rs. 14 crores. It may be a little 
less because we have given some con­
cessions. The concessions will taka 
away Rs. 60 lakhs and we get Rs. 131 
crores. Or there may be a little more 
income and we may get Rs. 14 crores 
because the Railways anticipate in­
creased income every year. It is some­
thing very substantial so far as the 
States are concerned. That is exactly 
why we are very keen that we should 
do our little bit in order to help the 
resources of the States.

I do not know what the Finance 
Commission will do. I can tell the 
House that so far as I am concerned, 
it gjvej me no pleasure to go on doling 
to the States Rs. 280 crores this year 
and more next year perhaps by way 
of grants and loans and stand in the 
way of certain of our revenues not 
being allocated to the States. Any­
thing that is reasonably done by the 
Finance Commission, we will accept 
in spite of the fact that it would mean 
straightaway a substractien from the 
revenues of the Centre, because, to­
day, with the Plan before us, there Is 
not merely a moral but a bigger ob­
ligation on the Centre to see that the 
States find funds and we have to h*i|>
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them to the maximum possible extent 
That, I thinlr, takes away the other 
types of objection to this B ill

There is one other objection that 
was raised. I would like to tell hon. 
Members who have spoken about 
higher charges in regard to certain 
hiu areas, it was my friend Shri 
Tyagi who mentioned this to me ear­
lier. He said, the taxes are four-fold, 
are you going to add to these taxes 
by means of this additional impost? 
I approached my colleague and told 
him that I think there is a very justi­
fiable reason why any addition to their 
burden should not be made. My col­
league was good enough to tell me 
that be would reduce these rates 
round about 20 or 25 per cent. That 
would substantially take away any 
burden that this tax will throw. Pro­
bably, in some cases, it will not throw 
that burden because certain distances 
are eliminated. In any event, that 
concession will probably make the 
rates a little lower than what they are 
today. So fir  as the question of fur­
ther diminution in the rates is con­
cerned, I hope hon. Members will 
appreciate the point of view mat they 
should not ask me to reply. My col­
league should give the answer which­
ever way it is. I, therefore, suggest 
to them that they should raise the 
point at the appropriate time with my 
colleague. So far as the application 
of this tax to those areas are concern­
ed, I think my colleague’s assurance 
must be adequate to those hon. Mem­
bers who felt that this will cast an 
additional burden on people who are 
already bearing a heavy burden. I 
think I can certainly say that my col­
league would carry out the assurance 
and that -4here will, be no difficulty 
about it.

That, I think, more or less brings 
me to the end of the whole lot of ob­
jections that have been raised against 
this measure. I would once again re­
peat that this measure ha9 been in­
tended to raise revenues for * the 
States and the impost Is reasonably

srnall. Shri N. R. Munisamy said that 
there is over-crowding and as a xe- 
sult of this, there would not be over­
crowding, and so we won’t get a*y 
revenue. He did not question that 
the possibility of their being over­
crowding may be benenciai; he said, 
from revenue considerations, it would 
not come. I do not think it will affect" 
us to that extent. It is undoubtedly 
true that the pressure on railways is 
increasing and is going to increase. 
Whatever we may say about the Plan, 
what it has not done, it has in certain 
sectors created additional purchasing 
power. Railway travel is going to be 
on the increase and our present 
trouble is how to find the additional 
rolling stock for serving this increased 
traffic and to help remove the bottle­
necks which are inherent in the sys­
tem. It takes times 10 remove it. But 
notwithstanding all that, I feel that 
the burden is very small, it is a burden 
which will go to the States where the 
railway users really live, and it will 
also go to help the States in imple­
menting their plans with somewhat 
greater ease than they would be able 
to do without this type of assistance.

Shri Blmal Ghose (Barrackpore): 
In order that there may not be any 
encroachment on railway finances, I 
would like to know whether the Fi­
nance Minister would agree that to 
the extent that revenues will be rais­
ed by this tax and to the extent that 
it would cut into the railway reven­
ues he will not charge 4 per cent, on 
the railways for the loans that they 
may have taken from the Central Gov­
ernment.

Shri T. T. Krlshnamachari: The
position is rather difficult for me to 
understand. Of course, for purposes 
of budgeting we have a separate ac­
count, but I cannot understand the 
distinctive personality of the rail­
ways. I am afraid they are ’ part 
and parcel of the entire Cabinet, 
and my hon. friend, the Rail­
way Minister, is as much interest­
ed in the financial stability of the
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country as I am interested in the 
railways.

Mr. Speaker: So far as this matter 
is concerned, I think Shri Naushir 
Bharucha raised a point as to whether 
there could be separate budgets what­
ever might have been the convention 
during the previous regime. 1 said 
that under the rules there was noth­
ing preventing it. All the same, I am 
considering how far a separate status 
ought to be given so far as this matter 
is concerned, though it may be right 
or necessary to discuss that matter se­
parately, whether you should treat it 
separately, as we aTe not treating the 
post office separately. This is a matter 
which has to be considered.

Shri T. B. Vlttal Kao (Khammam): 
A n n u a l ly  we pay a dividend to the
general revenues. The question is
whether a moratorium may not be
declared for a certain number of
years.

Shri Bimal Ghose: You yourself
were the Chairman of that Committee.

Mr. Speaker: Yes. I was Chairman 
and that question arose there. If we 
mix it, there is no question of mora­
torium. All the property belongs to 
the general fund. That is exactly 
what the hon. Minister said. What is 
the meaning of having it separately 
as postcard or telegraph charges. They 
all go into the consolidated fund. When 
the foreigners were in charge, we 
wanted to do it differently and then 
had a convention. Whether in the 
altered circumstances, the convention 
is necessary or not, whether consti­
tutional or not, was a point raised the 
other day by Shri Naushir Bharucha.
So far as the budget is concerned, it 
can be presented in various forms. As 
to the question whether hereafter a 
separate allocation is constitutional 
ot not, I am going to look into it. He 
has raised both. The post office is as 
much a commercial concern as the 
railway services. Then it creates this 
idea that if it is a separate child, he 
should be treated as ma adopted child.

That is what happens. Let us examine 
that matter. I would also "like that 
the hon. Minister may examine this 
matter, how far the convention will 
be right under the altered circums­
tance*.

Shri Dmsappa (Bangalore): The In­
dian States had their railway system, 
but they formed part of the general 
budget.

Mr. Speaker: The post office is there.
It is part and parcel of the general 
fund. Nobody gets up and says that 
the post office funds must be kept se­
parately for the postmen, -and then 
on that basis the railways for the 
railwaymen. There seem to be se­
parate vested -interests created in this.

1 shall now put the motion for cir­
culation to the vote of the House.

The question is:
“That the Bill be circulated for

the purpose of eliciting opinion 
thereon by the 10th November,
1957 ”

The motion was negatived.

Mr. Speaker: The question is:
"That the Bill to provide for the 

levy of a tax on railway fares, 
may be taken into consideration."

The motion was adopted.

Clause 2— Definitions)

Shri Nathwani (Sorath): I beg to 
move:

Page 1, line 6—
after “group of passengers” insert 

"in respect of his or their carriage.”
Sub-clause (a) defines fare’ as the 

total amount of all charges of what­
ever nature payable by a passenger 
or group of passengers. Here I want 
to add the words “in respect of his 
or their carriage." Unless these words 
are added, the definition of 'fare', as 
it stands, would include the rate pay­
able by passengers in respect of extra 
luggage or anything else they may be
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carrying. And under dame 3, it U 
obligatory on the Railway Adminis­
tration to collect such fare. Obviously, 
it is not the intention that tax should 
be levied on such extra rate in res­
pect of luggage or other things. My 
amendment seeks to make this posi­
tion clear. I hope the Minister would 
consider and accept it.

Shri T. T. Krtohnamachari: I have 
no strong views on the subject, except 
that this is extra luggage fare. The 
free luggage that is allowed is an in­
tegral part of the fare, and if there is 
extra luggage, there is no addition. 
But I do not think it matters very 
much from the revenue point of view. 
I am quite prepared to accept it.

Mr. Speaker: I shall now put
amendment No. 46 to the vote of th* 
House. The question is:

Page 1, line 6,—
after “group of passengers” insert “in 
respect of his or their carriage."

The motion was adopted.
Mr. Speaker: The question is:

"That clause 2, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 2, as amended, was added to 

the Bill.
Clause 3— (Levy of tax on passenger 

fares)
Shri Tyagl (Dehra Dun): I beg to 

move:
Page 2—
after line 14, add:

"Provided that no such tax 
shall be levied on fares which 
have been calculated on the basis 
of an inflated mileage."
Shri Morarka (Jhunjhunu): I beg 

to move:
Page 2—
after line 8, add:

"Provided however that where 
faras are charged on inflated 
mileage basis, the tax shall be

levied and collected on only that 
portion of the fare as related to 
actual mileage."
Shri Bhakt D anina (Garhwal): I

beg to move:
Page 2, line 6—
after “India" insert “excepting 
portions of the railways lying in 
hilly and semi-hilly areas.”
Shri Tyagi: Does this mean that I 

have lost my chance to argue my 
amendment?

Mr. Speaker: The hon. Member 
talks as if he is quite new to the 
House. He will kindly resume his 
seat He has forgotten the rules. If 
I allow him to apeak immediately 
after he moves his amendment, he 
won’t have another chance to speak 
on other amendments to the same 
clause. I signify to the House 
what all amendments are moved 
and then both on the clause and 
the amendments, every hon. Mem­
ber will have a chance to speak, 
not only to argue his own 
amendment but also to oppose or sup­
port other amendments. That is how 
we are getting on to avoid wasting 
time. He will certainly have his 
chance to speak

Shri Mohamed Imam (Chitaldrug):
1 want to move my amendment No. 
48, which is as follows:

Page 2—
after line 14, add:

“ (3) The tax thus collected and 
allotted to the States shall be con­
stituted into a separate fund called 
The New Railway Lines Con­
struction Fund’ and shall be ear­
marked for the construction of 
new railway lines only in the res­
pective States.”
Shri Balaaaheb FatU (Miraj): I

want to move my amendment No. 20.
Shri T. T. Krishnamachari:,I do not

think that amendment No, 48 can be 
moved.

Mr. Bpeaker: Very well, I will lode 
into its admissibility.
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Shri Yadav (Barabanki): I want to 
move amendment No. 10.

Shri Fateslnh Ghodasar (Kaira): I 
want to move amendment No. 9.

Mr. Speaker: So, the amendments 
which hon. Members would like to 
move to this clause are 9, 10, 20. 21, 
22, 47 and 48 So far as IJo. 48 is <'on- 
cerned, I will And out whether It id 
In order and declare it immediately.

Shri Balasaheb Pa til: I beg to
move:

Page 2, line 6—
after “collected” tnsert “for a

period not exceeding three years.”
Shri Fatesinh Ghodasar; I beg to

move:
Page 2, line S—

after “collected" insert “for a 
period not exceeding four years” .

Shri Tyagl: Mr. Speaker, Sir, while 
moving my amendments I must thank 
the Finance Minister for very kindly 
expressing sympathy with the poorest 
in the land, those residing in the hill 
tracts I have put the case of these 
people in the hills once previously be­
fore this House. There are not pro­
per facilities of communication pro­
vided by the State Their only crop 
on which is based all their living is 
potato and ginger. Generally, in re* 
mote Kills potatoes are sold at the rate 
of Rs. 2 a maund, and when it goes to 
Simla, as I said last time, the hire 
charges per pack animal comes to Rs
6 a maund Out of the Rs. 8 which a 
man receives in the Simla market 
only Rs 2 go to him and Rs 6 go to 
the mules or other pack animals. 
Again, their fruits, potatoes and ginger 
are sent to the plains to find a good 
market by the Simla-Kalka line. The 
charges there are four times the nor­
mal charges made elsewhere in the 
plains. Same is the case with traffic.

A man in the hills does not tour 
very much. He lives in the remote 
hills He has not got any big busi­
ness connections. Unless it Is a case

of a marriage or some case he doaa 
not take to travel. But, at the aam* 
tune, you will be surprised to know 
that on the Simla-Kalka line a third* 
class passenger has to pay four times 
the fare than an ordinary third-clasa 
passenger in the plains. Therefore, 
he already pays four times. I put that 
question to the Railway Minister too, 
and he was kind enough to recooaf* 
der the case. He was pleased to ans­
wer a Short Notice Question, in which 
he has made certain reductions. The 
reductions are like this. On the Kalka- 
Simla line it is four times the charge 
made on fares and freights. He has 
reduced it to three times. Even now 
the poor men on the hills have to pay 
three times the fare of a third-class 
journey

Now. Shri T. T Krishnamachari 
comes out with a tax on fares. This 
tax also will be calculated on the 
basis of what he pays, He already 
pays three times and the tax will be 
three times. So, a man living in the 
hills will pay three times the tax, 
whereas other passengers m the plains 
will pay only one time If a man In 
the plains pays Re 1 as tax a man in 
the hills will pay Rs 3 on account of 
the proposed tax.

It does not end here There is one 
line known as Matheran. There it is 
i times and 12 times The goods 
traffic is charged at the rate of 12 
times 1 am glad that there is no tax 
on goods traffic yet.

Shri T. B. Vlttal Bao: They are
already paying 12 times

Shri Tyagi: If there is a tax com­
ing then the people here will have to 
pay 12 times the tax.

On the line which falls in my cans- 
titutency it was only 14 times. 1 am 
glad the Railway Minister has been 
pleased to say that he will take away 
the extra half and it will be normal.
I am very grateful to him for that. 
So, my consituency will not have any 
adverse effect even with th** taxation 
measure
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[Shri Tyagi]
But I want to champion the cauaa 

of the hill tracts all over India, where­
ver thern are higher taxes. My friend 
the Finance Minister has said that
after the reductions which the Rail­
way Minister has very recently been 
pleased to announce, his tax will not 
go beyond what the hill people were 
accustomed to pay. That is very good 
indeed. I am glad that he has influ­
enced the Railway Minister to effect 
these reductions. But, what for? Only 
to take it away. What is given with 
one hand is taken away by the other 
hand. His friend holding one port­
folio becomes magnanimous and he 
sayB, all right, now the charges will 
not be so much.

Shri T. T. Krlshnamacharl: The pro­
vocation for it is because of u»y mov­
ing in the matter.

Shri Tyagi: Because you were going 
to tax, he has given you the facility 
of taxing. In fact, the tax-payer is 
not in the least benefited. So, his ge­
nerosity goes to the Finance Minister. 
The colleagues are generous to each 
other; they are not generous to the 
people whose cause I am putting forth.

Now, will the Finance Minister 
kindly see that justice is done? 
It was in the British days that every 
line was allowed on a contract basis, 
because companies were working 
these railways These companies 
arrived at some terms of contract 
with the British Government. There 
were different terms for different 
companies. Naturally, these hill tract 
railway lines cost them a lot and, 
therefore, they wanted higher rates 
and they were sanctioned. But it is 
years now. The higher costs have been 
realised. Since uniformity has been 
effected and averaging ot rates has 
been done practically all over India, 
I do not think it will look well for this 
augurf-House, guardian of the whole 
country, still to allow those poor people 
in hills to just go on paying higher 
rates of fares.

Mr. Speaker That is an argument
for reducing the larces, but not getting 
out of these taxes.

Shri T. B. Vlttal Rao: They are al­
ready paying higher rates.

ShtJ Tyagt: Tax will be realised
on whatever, they are paying. Since 
they are paying three or four times 
the normal fare they will have to pay 
tax three or four tijnes more. Con­
stitutionally also a tax cannot make 
an invidious distinction. It can make 
in the case of income tax, because 
there persons who have got better 
capacity to pay are taxed more, but 
in the case of passengers it is not so. 
Everybody has to pay at a uniform 
rate all over India, except these un­
fortunate people who are required to 
pay higher fares to the Railways. Be­
cause they are penalised once they 
must be penalised always, that is no 
logic

I would therefore, urge upon the 
Finance Mmistei, when he has been 
generous enough to look into this ques­
tion to either request his colleague the 
Railway Minister to do away with the 
extra charges made from these poor 
people or, so long as that is not done, 
he may just add a proviso here that 
so long as the rates of fares are not 
uniform he will not take any extra 
tax from these people who are already 
paying a higher rate of fares.

Mr. Speaker: For the third reading 
and clause-by-clause consideration one 
hour has been allotted There are a 
number of amendments to this clause 
and, particularly, the Schedule. I 
would request hon. Members to bear 
this in mind.

Shri T. B, Vlttal Rao: Sir, regarding 
this inflated mileage, while I support 
my hon. friend Shri Tyagi’s amend­
ment I have to say a few words. He 
has talked only.about the hill railways. 
There is yet another kind of railway 
lines called developmental tracts. 
Where a new railway line is opened 
there also the passenger fares will be 
calculated at an inflated mileage rate.
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lfcsreforB, on the new railways the 
incidence o f taxation which we are 
going to impose will be higher than 
the normal tax. Therefore, if this in­
flated mileage it done away with, it 
will benefit, give a little relief to the 
hill people who are in the hills and also 
people in areas where new railway 
lines are opened and where, the rail­
ways charge inflated mileage.

Shri Morarka: Sir, I want to speak on 
my amendment No. 47, the purpose of 
which is more or less the same as that 
of amendment moved by my friend 
from Dehra Dun. My amendment may 
be found a little more acceptable by 
the Finance Minister than the Amen- 
ment of my friend from Dehra Dun. 
because he wants complete exemption 
from this tax on the railways, where 
the fare is charged on the inflated- 
mileage basis, whereas my amendment 
says that you may charge the tax at 
the same rate which you charge on 
any other section without taking into 
consideration the inflated mileage

12 hrs.
Now, as the Member who preceded 

me said just now, this problem is not 
confined only to the hill tracts; it is 
also there in the plains; it is also there 
in the deserts. In my constituency, 
last year there was a new railway 
line laid. It is about 28 miles long 
and there, the fare charged is exactly 
double than that charged in an adjoin­
ing section the same distance. In the 
course of the speech on the railway 
budget, the hon Member from Dehra 
Dun made this point, and the 
assurance was given by the Minister 
but that assurance was confined 
only to the hill tract. Some reduc­
tion on the Kalka-Simla line, from 
four times to three times, was 
actually made. In that connection, I 
addressed a letter to the Chairman of 
the Railway Board, requesting him to 
take into consideration the case of new 
lines also where such inflated rates axe 
charged though they are not hill rail­
ways; but though that letter was 
written on the 30th May, I have not 
received any reply so far. I hope it is 
receiving consideration. But, whether 
that matter is considered or not, so far

as tills tax is concerned, I th|nk there 
should be no extra tax levied on those 
sections on which the people are al­
ready paying double, treble or four 
times the fare that is paid on other 
sections of the railways. Therefore, I 
submit, and I hope that the Finance 
Minister would kindly consider 
aspect and if, possible, accept this 
amendment.

Mr. Speaker: With regard to Shri
Mohamed Imam’s amendment, it is con­
trary to the Constitution. Under 
article 269(2), there is no option The 
Central Government Is only a collect­
ing agency. The entire amount has 
to be paid to the States. The Constitu­
tion says:

“The net proceeds in any finan­
cial year of any such duty or tax, 
except in so far as those proceeds 
represent proceeds attributable to 
Union territories, shall not form 
part of the Consolidated Fund of 
India, but shall be assigned to the 
States within which that duty or 
tax is leviable in that year, and 
shall be distributed among those 
States in accordance with such 
principles of distribution.. . . ”

such as, how much has to be distribut­
ed between the States, and on what 
basis,—whether it is population or 
number of passengers, etc. Only those 
principles can be formulated by this 
House. But the Government has no 
control

The hon Member wants that this 
should be created into a separate, 
fund—“The New Railway Lines Con­
struction Fund" and that the fund 
must be utilised for laying new rail­
way lines. It is beyond the scope of 
the Bill and under rule 81 of the 
Rules of Procedure, the amendment is 
beyond the scope of the Bill.

So far as amendment No. 10, in the 
name of Shri Braj Raj Singh, is con­
cerned .........

An. Hon. Member: He has autho­
rised me.
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Mr. Speaker; No authority can be 
given so far as this amendment Is con­
cerned. I could not allow the amend­
ment to be moved *IYie other amend­
ments Nos. 9, 20, 21, 22 and 47 are 
before the House.

Shri Fatehsinfa Gbodasar: My
amendment Is No. 9. Now, this tax 
is really meant to collect money for 
the Second Five Year Plan. So, the 
tax on third-class passengers who 
travel longer distances should be with­
drawn after four years.

Mr. Speaker: He wants to restrict 
the period of taxation and does not 
want it to be on a permanent basis.

HffT Tsfa 5TEZTCT y/uru
#TT *FT 5PFTC & :

Page 2, line 6,—

after “India” insert “excepting por­
tions of the railways lying in hilly and 
semi-hilly areas.”

ĉ rnft sft # q-?T jfr 
firrt t  ^  ^

qr sm fftfrr t ; fatr
>r>ft m  * r m  rr̂ n-
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^TT I
Shri T. T. Krishnamacharl: In re­

gard to the point made by my friend, 
the hon. Member from Dehra Dun, 
his amendment is a modified version 
of the amendment which is given by 
Shri Morarka. So far as I am concern­
ed, it >s not the revenue consideration 
that is paramount, but it is so difficult 
on other grounds After all, if people 
are only taking a separate ticket for 
the hill railway, it is an easy matter, 
but as tickets are issued somewhere 
further down which also covers the 
plains along with the hill railways, I 
am advised by the department that it 
is very difficult for them to account 
the fares.

But so far as what my hon. friend 
has in mind, namely, this question of 
an additional penalty on the type of 
railway travel, I understand the 
strength of the feeling of my hon. 
friend, Shri Tyagi, and also that of 
Shri Bhakt Darshan and also Shri 
Y. §. Parmar. It is true that in the 
hilly areas which are under-developed, 
no additional charge, which is made 
purely on economic considerations, 
could be made to sustain—it is difficult
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to sustain. But I shall certainly con­
vey to my colleague the strength ot 
the feeling in this House in this parti­
cular matter. Even the Members ot 
the Opposition mentioned it. I 'will 
convey this feeling to my colleague. 
Even though it is a separate budget, 
I have a Financial Adviser and I 
am consulted constantly, and it may 
not be impossible to sit down and 
talk about the matter. I can give this 
assurance to the House that I will con­
vey the strength ol the feeling of this 
House in this particular matter. If I 
can possibly accommodate them by 
means of taking away this very small 
burden, I would do so, but the point 
is, it will make the administration a 
little difficult, because, I am told that 
they find it very difficult to split up 
this fare between that area and this 
area and then work out the fare

Shri Morarka’s amendment is a 
modified version but it does not solve 
the administrative problem m any way. 
The problem, so far as my difficulty 
In accepting the amendment is con­
cerned, is largely administrative, but 
the root cause of the trouble, we know. 
As I said, I shall certainly have a dis­
cussion with my colleague on this par­
ticular matter and convey to him how 
the House feels about it

Shri Tyagi: I am very, very grate­
ful to the hon Finance Minister for the 
good sentiments he has expressed and
I beg leave to withdraw the amend­
ment The assurance he hsjs given is 
enough

Mr, Speaker: So, I take it that the 
House permits Shri Tyagi to withdraw 
his amendment No 22

The amendment was, by leave, toith- 
draum.

Shri Morarka: 1 also seek permis­
sion to withdraw my amendment—No. 
47.
The amendment wot, by leave, with- 

d ravm.
Mr. Speaker: I shall put amend­

ment No. 9 to the vote.

The question is:
Page, 2, line 6—

after ‘'collected" insert "for a 
after "collected" insert "for a 
period'not exceeding four year*” .

The motion was negatived.

Mr. Speaker: All the other amend­
ments are not pressed.

The amendments were, by leave, with, 
drawn.

Mr. Speaker: I shall how put clause
3 to the vote of the House.

The question is:
That clause 3 stand part of the Will 

The motion was adopted.

Clause 3 wat added to the Bill.
Clause 4— (Rules for computing 

on passenger fares) .
Shri Vajpayee (Balrampur): I beg

to movec
Page 2,—

for lines 25 to 28, substitute:

"Rule 4.—-The amount of the tax 
shall wherever necessary be so 
adjusted that the aggregate 
amount of the fare and tax for 
such distance is not more than the 
aggregate amount of the fare and 
tax for any longer distance in any 
case."

My submission is that rule 4 has 
been framed in such a manner that 
the passengers will always be in a 
disadvantageous position. The rail­
way fares are already high, and now 
an extra burden is being put on the 
passenger, and on top of that the rules 
are framed in such a manner that they 
will hit the passengers who are al­
ready hard hit Therefore my sub­
mission is that rule 4 be substituted 
by my amendment which I have juit 
read. In the original rule It has been 
provided that the aggregate amount of
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[Shri Vajpayee]
the fare and tax for such distance ii 
not less than the aggregate amount 
of the fare and tax for any leaser dis­
tance in any case. My submission is 
that it should not be more than the 
aggregate amount, and I hope my 
amendment will be accepted.

Shri T. T. Krishna macharl: 1 am
advised that there is no particular 
merit in the amendment moved by my 
hon. friend. And the technical view 
should certainly find acceptance.

Mr. Speaker: I shall now put
amendment No. 24 to vote. The ques­
tion is:

Page 2.—

for lines 25 to 28, substitute:
“Rule 4.—The amoiifit of the 

tax shall wherever necessary be so 
adjusted that the aggregate 
amount of the fare and tax for 
such distance is not more than the 
aggregate amount of the fare and 
tax for any longer distance in any 
case/'

The motion was negatived.

Mr. Speaker: The question is:
"That clause 4 stand part of the 

Bill".

The motion was adopted.

Clause 4 was added to the Bill.

Clause 5— <Power to exempt)

Shri T. B. Vlttal Bao: I beg to
move:

Page 2—

after line 33, add:

“ (2) Passengers travelling on 
students concessions granted by 
the Railways in accordance with 
rules in force thereof will be ex­
empted from the tax leviable 
under this A ct"

My Amendment is very simple. It 
provides that the students Who travel 
under the concessions granted by the 
Railway Administration should be ex­
empted. We have given them 
concession so that they ' may 
be able to go and see various 
projects which we are building, as also 
various educational institutions, so 
that there may be better cultural deve­
lopment. Two years ago, when this 
railway concession was given to the 
students, it was given only to groups. 
That is, only when they were travelling 
in groups of four they were allowed 
this half concession. Later on we 
found that they should be encouraged, 
and we said that even if an indivi­
dual student travels he should be en­
titled to this concession. That is to 
say, we want to encourage the students 
undertaking journeys and seeing the 
various historical places and develop­
ment projects and so on and so forth. 
What I seek to provide by this amend­
ment is that they should be exempted 
from this taxation. Therefore, I very 
respectfully request the Finance Min­
ister, though he has got some powers 
under this clause to exempt certain 
types and categories of passengers, 
that if this is provided here the stu­
dents will not be taxed.

Shri T. T. Krishnamachari: I am
told that according to the way in 
which the fares are worked out it 
would be an integrated whole. So far 
as the future fares are concerned, the 
fare is an integrated whole and con­
cession will be given on an ad hoc 
percentage on the total charges, that 
is including the tax. In any event, 
what is sought to be provided relates 
to an extremely microscopic part of 
the whole traffic, and I do not think 
the administration would be in a posi­
tion to divide it at every stage and say 
what is the limit and take it away. I 
think administratively it is very diffi­
cult.

Shri T. B. Vlttal Rao: They giv*
concession forma to student*.
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The question is:
Page 2-

Shri T. T. Itrishnamachari: I agree.
The concession is on the basis of the
total amount of money they pay- so
much, fifteen per cent. or ten per
cent. But then, to eliminate first the
tax element and then give the con-
cession, the administration feels it is
a very very difficult thing for them
to do.

amendment is very simple. It
ties that the students who travel
. the concessions granted by the
ray/Administration should be ex-
ed, We have given them
ssion so that they' may
ile to go and see various
its which we are building, as also
IS educational institutions, so
here may be better cultural deve-
mt. Two years ago, when this
ay concession was given to the
nts, it was given only to groups.
is, only when they were travelling
DUPS of four they were allowed
ialf concession. Later on we
that they should be encouraged,

we said that even if an indivi-
student travels he should be en-
to this concession. That is to

re want to encourage the students
taking journeys and seeing the
IS historical places and develop-
projects and so on and so forth.
I seek to provide by this amend-
is that they should be exempted
t~is taxation. Therefore, Ivery
.tfully request the Finance Min-
though he has got' some powers

this clause to exempt certain
and 'categories of passengers,

f this is provided here the stu-
will not be taxed.

after line 33, add:
"(2) Passengers travelling on

students concessions granted by
the Railways in accordance with
rules in force thereof will be ex-
empted from the tax leviable
under this Act."

I
The motion was negatived.Shri T. B. Vittal Rao: May I seek

one clarification? That is to say, 'on
the ticket it will be an integrated
amount, tax plus the fare for the
ticket, or fare plus the tax. It will be
written. Integrated means we will
have to ....

Mr. Speaker: The question is:

"That clause 5 stand part of
the Bill".

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 was added to the Bill.

The Schedule .

Shri T. T. Krishnamachari: Sir, I
beg to move my amendment No.2.

Page 4-

for the Schedule, substitute:

Shri T. T. Krishnamachari: I do not
think there is any obligation for them
to write it. They will have to collect
the whole amount and pay. There is
no question of an obligation for them
to say that the tax is so much and
the fare is so much.

Mr. Speaker: I shall now put
amendment No. 26 to vote.

"THE SS:HEDULE

(See section 3)

Rate of taxDescription of traffic

2I

i T. T. Krishnamachari: I am
hat according to the way in

the fares are worked out it
be an integrated whole. So far
future fares are concerned the

I '
S an integrated whole and con-
11 will be given on an ad hoc
itage on the total charges, that
luding the tax. In any event
is sought to be provided relat~
extremely microscopic part of

hole traffic, and I do not think
ministration would be in a posi-
divide it at every stage and say

3 the limit and take it away. I
administratively it is very diffi-

r. Passengers travelling by railway on seasontickets

2. Passengerstravelling by railway for distances upto IS miles (inclu-
sive)

3. Passengers travelling by railway for distances from 16 miles to 30
miles (inclusive) -

4. Passengers travelling by railway for distances from 31 miles to SOO
miles (inclusive)

S. Passengers travelling by railway for distances over soo miles

6. Passengers travelling on mileage coupons

Nil

Nil

s% offare

IS% offare

10% offare

I2!%ofthe cost
of the coupons

Explanation.-For the purposes of this Schedule,. distances shall be computed according
to thr rules for the time being in force relating thereto made under the Indian Railways
1890."

undertaken to give certain concessions.
This is in implementation of that
~ssurance.

I have explained this position. At
the time when I wound up the debate
on the General Discussion, we haveT. B. Vittal Rao: They give--

sian forms to students.

•
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Shri Shree N o ^ fia  Dm (Dar*
bhanga): I would Ilk* to move my 
amendment* to the amendment. Hie 
Noa. are 14, 18 and 17.

Shri T. B. Vlttal Kao: I want to
move my amendment No. SO.

Shri Sadhan Gupta (Calcutta-East): 
I want to move my amendment No. 30.

Shri Jadhav (Malegaon): I want to 
move amendment No. 4.

Shri Fatehstnh Ghodaaar: I want to 
move amendment No. 13.

Shri Bhakt Danhan: I
move Nos. 37, 38 and 40.

want to

Shri R. S. L»1  (Domariaganj): I 
want to move Nos. 39 and 41.

Shri Siddiah (Mysore—Reserved— 
Sch. Castes): I want to move my
amendment No. 15.

Shri Vajpayee: I want to move my 
amendment No. 27.

Shri Harlsh Chandra Mathor (Pall): 
I want to move No. 29.

Mr. Speaker: Let me see whether
amendments Nos. 50 and 29 are in 
order.

Shri T. B. Vlttal Bao: No. 50 is in
order, Sir. 1 say that passengers 
travelling by railway in third class 
for distances up to 50 miles should be 
given exemption.

Shri T. T. Krishnamachari:
new scheme.

It is a

Mr. Uprtriwn Amendment No. 00 
seems to be inadmissible without th* 
President's recommendation. It seek* 
to raise the rate of tax for passengers 
travelling in first class air-condi­
tioned class for more'than 500 saitea. 
Therefore it requires the sanction of 
the President, and it is out of order. 
Likewise amendment No. 29 is out at 
order. •

Shri Shree Narayan Das: Sir, I beg 
to move:

(i) That in the amendment proposed 
by Shri T. T. Krishnamachari printed 
as No. 2 in the List of amendments,— 
in item No. 2 for “15” substitute "80".

(ii) That in the amendment proposed 
by Shri T. T. Krishnamachari printed 
as No. 2 in the List of amendments,—

in item No. 3, for “from 16 miles 
to 30 miles”  substitute ‘91 miles to 
100 miles.”

(iii) That in the amendment pro­
posed by Shri T. T. Krishnamachari 
printed as No. 2 in the List of amend­
ments,—

in item No. 4 for "31 miles to 
500 miles’’ substitute “ 101 miles 
to 500 miles.”

Shri Sadhan Gupta:
move:

Sir, I beg to

Page 4—
for the schedule, substitute:

‘THE SCHEDULE 
(S w  section 3)

Descript:or> of traffic 
1

Rate of tax 
2

1. Passengers travelling by railway for distances upto 80 miles (inclu­
sive) ...............................................................................

a. Passengers travelling by railway for distance* from 81 to 500 mile* 
(inclusive)

3. Passengers c ravelling by railway for distances over 500 miles
4 . Passengers travelling on mileage coupons...................................

5. Passengers travelling on season tickets . . . . .

N il

2% of fare
1% of fare 
3% of the cos* 
of the coupont
Nil”
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P i p  4—
for the Schedule, wbitUiite:

“ THE SCHEDULE 
(5m tection 3)
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Description of traffic Raw of tax 
3

i. Passengers travelling by railway for distances upto 100 miles (inclu­
sive) by third class.................................... . . . Nil

a. Passengers travelling by railway for distances upto 50 miles (inclusive)
by second and first class............................................................. 5% of fare

3. Passengers travelling by railway by third class from 101 miles to
$oo miles and by sccond class and first class frpm 51 to 500 miles 10%of fare

4. Passengers travelling by railway for distances over 500 miles . 7j%offcw
5. Passengers travelling on mileage coupons . . . .  10% of the cost
6. Passengers travelling on season t i c k e t s ...................................

of the couponi 
NU”

Shri Fatehstah Ghodasar: I beg to move:
Page 4—
for the Schedule substitute:

“ THESCHEDULE
(5 «  section 3)

Description on traffic 
I

Rate of tax 
2

1. Passengers travelling by railway for distances upto to 50 miles . . Nil
2 . Passengers travelling by railway from 51 miles to 100 miles. 5% of fare
3. Passengers travelling by railway from roi to 500 mii»« IS% offaie
4 . Passengers travelling by railway for distances over 500 mil— 10% of fare
5. Passengers travelling on mileage coupon*. . . . . I2j % of  the

cost of coupons.
6. Passengers travelling on season tickets. . . . . . Nil.’ *

Shri IHukt Dttdtui: Sir, I beg to 
move:

(i) That in the amendment proposed 
by Shri T. T. Krishnamachari, printed 
as No. 2 in the ListTrf amendments,—

(11) That in the amendment pro­
posed by Shri T. T. Krishnamachari, 
printed as No. 2 in the List of 
amendments,—

in item No. 3, for “from 16 miles 
to 30 miles”

in item No. 2, for “15“  substitute substitute “from 51 miles to 1M
**50". miles” .
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(iii) That In the amendment pro­

posed by Shri T. T. Krishnamachari, 
printed as No. 2 in the List of amend­
ments,—

in item No. 4, for “from 81 to 
500 miles” substitute “from 151 
miles to 500 miles” .

Shri R. S. Lai: Sir, 1 beg to move:

(i) That in the amendment pro­
posed by Shri T. T. Krishnamachari 
printed as No. 2, in the Lost of amend* 
ments,—

in item No. 3 jar “ 16 miles to 8t  
miles”  tnbttitvU  “ 01 miles to 109
miles” .

(ii) That la the ammilnm>t pro­
posed by Shri T. T. Krishnamachari, 
printed as No. 2 in the List of amend­
ments,—
• in item No. 4, for ‘91”  substitute
" 101” .  .

Shri SMdlah: I beg to move:

That in the amendment proposed 
by Shri T. T. Krishnamachari printed
as No. 2 in the List of amendments,—

for Item No. 8 substitute:

Nil

5% of fare.”

“ 3 . (a) Passragers travelling by railway in third claw for distance! 
from 16 miles to 30 miles (inclusive) . . . . .

(b) Passengers travelling by railway other than in third class for 
distance* from 16 miles to 30 miles (inclusive) . . . .

Shri Vajpayee: Sir, I beg to move:
Page 4—
for the Schedulet substitute;

“THE SCHEDULE 

(Sm section 3)

Description of traffic
Rate of tax for Rate of tax for 
Air Conditioned Class III 
Class 1 and Class passengers.

II Pas&engers

1. Passengers travelling by railway for distances upto 50 
miles (inclusive) . . . . . . .  Nil Nil

а. Passengers travelling by railway for distances from 51
miles to 150 miles (inclusive)....................................5% of fare Nil

3. Passengers travelllrg by railway for distances from 151
mile* to 500 miles (inclusive)....................................7i% of fare 7j%  of fare

4. Passengers travelling by railway for distances over 500
miles . . . . . . . . .  5% of fare S%ofiwe

5. Passengers traveling on mileage coupons . . 74% of the cost 7J%of the cost
of the coupons of the

ooupoas
б . Passengers travelling on season tickets . . . .  Nil Nil/*
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Mr. Speaker: All these amendments 
are before the House. I think 
Mr. Vittal Rao wanted to speak on his 
amendment No. 50. That Is out of 
order.

Shri T  B. Vlttal Kao: If that is out 
o f  order, there is another amend­
ment.

Mr. Speaker: How can he add to the 
list of amendments? Very well. He 
may speak.

Shri T. B. Vlttal Rao: The conces­
sion that has been given by the 
Minister’s amendment does not go far 
enough. It does not give any relief 
at all' to the passenger, because 
according to the statistics given by 
the Railway Board for 1955-56 which 
1 have here, eighty crores of passeng­
ers travel for more than 15 miles. The 
number of passengers who travel for 
less than 15 miles is only about fifty 
crores and the amount which the 
Railways derive by this suburban 
traffic which the Minister proposes to 
exempt is only Rs 8J crores per 
year N The revenue got from those 
who travel beyond 15 miles, that is 
the non-suburban traffic, amounts to 
Rs. 100 crores Out of the 110 
crores of rupees, only those passeng­
ers who pay Rs. 8£ crores will get the 
benefit which the Finance Minister is 
giving When we take the average 
also, we find that on an average they 
travel about 42*6 miles. Therefore, I 
would request the hon. Finance 
Minister to increase the exemption 
limit to cover those passengers who 
travel up to 50 miles so that the tax 
may be collected from these who 
travel beyond 50 miles. The Finance 
Minister’s amendment is not going to 
be of any relief at all. Out of a total 
revenue of Rs. 100 crores only 
those who contribute Rs. 8}  crores will 
get the benefit of the Minister’s 
amendment. If my amendment is 
accepted it will give relief to passeng­
ers travelling up to 50 miles.

Shri T. T. KifafciMUnmclutri: How
many crores are likely to be affected 
that way?

Shri T. B. Vittal Bae: That I would 
have to work out. I will be very much 
obliged if the Finance Minister gtooa 
a e  the figures because 1 will have to 
work out from statistics. Whan 
moving his amendment, the Minister 
himself has not given what is the 
number of passengers who travel 
under the categories 1 to IB miles, 
16 to SI miles and SI to 500 miles. In 
fairness to the House, these should 
have been given. I tried to work 
them out but I could not.

There is another reason why X want 
this exemption. During the last few 
years, the fares of third class passeng­
ers have been increased by 100 per _ 
cent. From 3 pies per mile, It has 
gone up to 6 pies and if it is Mail or 
Express it has gone up to even 8J pies 
per mile. There has been a rise of 
more than 100 per cent., without much 
of an increase in the case of passengers 
travelling m the second class or the 
first class or the air-conditioned 
class.

Therefore, I would request the hon. 
Minister at least to exempt thoee 
passengers who travel up to 50 miles 
so that the relief could be a little 
more than what is provided under 
his amendment.

Shri Shree Narayan Daa: Mr.
Speaker, the only purpose of my 
amendment to the amendment of the 
hon. Finance Minister is to make 
certain changes, that is, to give some 
concessions to those who travel 
shorter distances. In amendment 2, it 
has been suggested that up to a 
distance of 15 miles there will be no 
tax. I would like to suggest that this 
15 miles should be changed so that 
there should be no tax up to 80 
miles.

There i$ a second amendment of 
mine. It says that the tax of 5 per 
cent, of the fare which is now there 
for 16 to 30 miles, should be changed 
into from 31 to 100 miles. That if to 
say, the tax should be 5 per cent, for 
distances between 31 and 100 miles 
and for distances beyond 100 miles, 
from 101 to 500 miles it should be 
just 15 per cent
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I think, practically all the hon. 

Members who have participated in 
the discussion have opposed this 
taxation measure and they have said 
that by the levy ot this tax, a large 
number of poor people and those who 
travel by the railways, especially by 
the third class, would be badly 
affected. But, in view of the fact that 
we require a certain amount of money 
and we have to meet the expenditure 
involved in the Second Five Year 
Plan, this House is going to pass thin 
measure. I would just request the 
hon. Finance Minister to make some 
concessions that wiU go to satisfy 
the poorer classes of the people who 
travel short distances.

In view of the feelings expressed 
here by hon. Members, the Finance 
Minister should give some concession 
as he gave certain concessions when 
the Wealth Tax Bill was being con­
sidered here. I think this concession 
will give some satisfaction to the 
Members and also to the poor people 
who will feel that some relief has 
been given to them.

With these words, I commend my 
amendment and I think the Finance 
Minister and the whole House will 
accept that.
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ft tfa: ^  tx s ^  
«flr

*• f̂r̂ r aft nt*r i t  $, * 5  ^ r  
■»rhr $ «ftr v  ^ t t  g
•PIT *T̂  ^ P w  aprar vt ^ arnpfr

<T<TTT Vt f>tf
^  $ tftr 3  <w«wi ftf * * 3

*FT% 1

^  «T 5 #  ^  W T T  W h p r  W T  «TT 

fv  m4?0*i oi <116H
^  TSftan* *TT 5 # #  ipT?t 
aTTCTT I  flTR X.O f̂TPT *TFT ^TVR 
>PT ¥fr 3TTcft t ;  w t fr  ftpr

T T  ( V m I *IT ^  W

51WT Ko ifor ^ v q  ?TTaft I  |
Tfft ^ w  y.° *ft*T ’FT ^731
S '

Shri SadhJin Gapta: Mr. Speaker, 
Sir, I have moved my amendment 
No. 30 to the Schedule by which I 
want to substitute a new Schedule.
I have tabled my amendment lor two 
purposes; first of all, I want to alter 
the slabs of distances on which taxes 
are to be levjed and secondly, to give 
relief to the taxpayer by way of a 
lower limit of taxation.

I know the hon. Finance Minister, 
perhaps, will not accept the proposal 
for a lower limit of taxation and 
will rather reiterate his argument 
about the necessity to make resources 
available to the States. I still feel 
that those resources should have been 
got from other sources which would 
have been more able to bear the 
burden. Anyway, there is more to be 
said in regard to the slabs.

The first slab I have proposed is a 
slab of 80 miles for which no tax 
should be levied. Now the reason 
why I have given the slab of 80 miles 
is that in many places, and parti­
cularly in metropolitan cities like 
Calcutta, Bombay or Madras—perhaps 
the Finance Minister knows better 
•bout Madras, but I know about

Calcutta—there are many people who 
come by local trains from distance* o f 
eighty miles. Ibey  may not he 
coming every day, but they com* 
quite frequently. They are jurt 
covered by the class of holders a* 
season tickets. But the frequency o f 
their travel to the metropolitan cities 
makes the tax burden on them heavy 
and it is but fair that thU ri««» o f 
passengers should be given som* 
relief, because the tax burden on 
them would be very inequitable. Thay 
have to come not for pleasure but for 
their livelihood. We know that In th* 
neighbourhood of Calcutta in a town 
like Howrah there is a cloth market 
and people come once a week . or 
twice a week from distances of eighty 
miles or so, from the district o f 
Midnapur with cloth to sell at the 
cloth market. That is for their liveli­
hood; that is not for pleasure.

In this way the small traders will 
have to bear a considerable burden 
and as a result even their meagre 
profits will Shrink. After all it is the 
big businessmen who make big pro­
fits, the small trader is not always in 
a position to make such profits. In 
these circumstances whether it is the 
cloth trader or vegetable vendor or 
people of that kind who have to com* 
from distances to bigger towns, I 
would plead that the slab should be 
increased to 80 miles Particularly 
after electrification 80 miles is not 
going to be a very great distance 
from the city and many people would 
have to find their residence outside 
Calcutta and other big cities, because 
the cities are so congested. This 
fifteen miles is absolutely inadequate 
for that purpose. There is no logic 
behind this 15 miles, but there is 
logic behind, say, 80 mile* or so, 
because it is within the range of what 
we call local trains.

So my request to the Finance 
Minister is that passengers travelling 
by local trains should be exempted 
and the slab should be so fixed that 
that class of passengers is exempted. 
Then you can fix up the next slab 
and prescribe the percentage of tax 
for it, and there also there should b*
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some equity. I have provided the 
percentage here as 2  per cent and 1 
per cent., 2 per cent, for 80 to 500 and 
1 per cent for fares above 500. There 
you might fix whatever you want, but 
please fix the slab according to some 
logical consideration, exempting 
passengers travelling by local trains.
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u r r  <m  *j*ft fte ft  i  1 w  $m  
T5T»rtf #  w  ?rRt»pfr rr «R  <tt v m  
T»»tT «rr * £ f , h ? ? t n  ^
1 1 « s f r w ft jt? t  fa  5*rrS f^ r  *Nt 
gft f f ^  *nm# | m A JTff
w w ,  =r •p^ tt fa  s p r  

^ ’’r ^ t ' f a t ^
£ w  t t  «ra r n  q i , c f t ' 3 ^
*r*rr a f f a T  fa*FT?TT £  flTrr <it 
2 w  *wr^ frr, # eit* 5  1 jjff *rr^*r 

£ fa  to t  i[^ft s m fw a  | fa  
* p r  «ns * n f  eft tr^r « r M t  v t  

iw?r £  * t  q -r^ft sftt

iw r  1 1 #fa*» #  fa  $*nrt
7W  * # T  tfam j f f  f t  1 W T  3V9 
fwrr tptfr Zwfa V  IR T  VTTRvft ^ r  

W XxT tO il ^ , ?ft 1 *T
V V tW Q H  $t <3WFt
v*f v r  1 faff ?TTf #  ^frnnfr 
fnpr ^
^  T tw  V f̂ TT ^  fT^r,7 flTT

^  frr  1 A  ^ r v t  fa v m ft t z r
i  w<r ^  #  'TRT j  1 ^  rnrr

«m r  ^  jw?t v p f
q trv ^ T T J r^  WTt^ apTaT^

ftw
rp R r^ m t ^  Vr s<w^ fft vWaa 
fam  v  t

A 'TTJPTT fa  fan #>ft xftr <j*nt 
sr«rw tnit « w  ^  v m  «pr 
gto fw n p ^ w R  h ^ 5  ?ft ^n?r m^R1

^TT fa  ’5'TTT .̂l'Wf fan 3T15 MM 
x^r t  5 »t 'TTfT % fa  ?*rrd q ^ f f f f  
ql'sRr? 'wrr̂ i h  »rr^i ATwt igt ?nfa 
v rz  aft %RTft $  # « v  $  1

'SRfat ?n>sr v  WTl'F 
«T5f»r ^ 1 *r?i t  fa  v m r  ^*h 
i f  f a w  fa t w rz i*  n  *im  i f t r  z r r W r  
M  ’TTsRT ^  fa f̂ffT TOT fT^IJT *  
w ,  «rtr f * f t  wm %*nr mow 
*m t i  1 wf^pr =*rrf̂ rr
fa  vt t’w' tftr t w
•P*T <jf<iiq I fafT  aV(f ITT'TT

f i r ?  ^Fmn I  w t  fTT? ^  VR^TT 
HiX'̂ i'T ?ft v n v t

t t #  fim  3trq-m- 1 p t  r 
551^ v  m u  t 1 V*
?*t *f o t̂i  ̂ § <?ifa'f ^  <i0 r̂
«f*RH ^ 5  ^  «R «ft ?m  5 ^  ^̂ THT 

f .  ^  ^  T985T
5  I *Tf? JRrT TRT f  I

A fafTirfl' #  STP̂ n *7̂ TT fa 
jft ĵ 3T virrf^fr f^jrr

5?m 1 3ft ?f>*r 3t# rr^ft n  tw # f  # 
t t m  qrf%m<rd ^  ^ r r - f ,  
v  q«nr 5 , ▼?!# v  ^Tfa»T 5  f̂r 
fa  *tt7 »rr « r #  ?  <ftr 
ft#  ?  qTWt fo^rf «mn??ft ?t 
<5m̂ ft t  W  ^trtt ^t (H  1 ^  
^ r r  jf fa  x&* v t ?5W*r v *  *t ^  
*ftr f r  <?«t ygf K m it  f t  1 ^ fa r  
?ft »ft?l <n> T vrfavf TT SW  ̂ ^’ TTflT
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Shri F ittW ak  GfcadjuHur: By my
amendment No. 13 to the Schedule, 1 
want that another schedule should be 
substituted in place of the schedule 
which has been given by the hon 
Finance Minister. My submission is 
that there should be no surcharge on 
third class passengers up to a distance 
of 50 miles. Only poor people travel 
by third class and they are the people 
who travel short distances.

They go from village to village or 
to the taluk or district headquarters 
to submit petitions to the revenue 
officers and they travel only when it 
is absolutely necessary for them to 
travel. They do not travel for the 
sake of pleasure, firstly because they 
have no money to spend on such 
pleasure trips and secondly because 
they are aware of the difficulties and 
the hardships they will have to under­
go while travelling by third class. 
Overcrowding m third class is so much 
that it has become absolutely impossi­
ble for a sick or weak person even 
to enter a compartment A  great 
majority of them travel on footboards 
and roofs of trains and that too in 
every season Even m monsoon when 
it is raining, in severe cold of winter 
and in the oppressive heat of the 
summer they have to travel on foot­
boards and roofs o f trains

Not only that but many such 
passengers have lost their lives by 
travelling on footboards and roofs of 
trains, as a result of falling from the 
moving trains May I ask the hon. 
Finance Minister whether he is 
justified in taxing these people for 
their hardships’  These people have 
already been heavily overtaxed. 
Almost all the indirect taxes, such as 
excise duties on matches, tobacco, tea, 
sugar, cloth and other articles have 
hit them hard to such an extent that 
It has become very difficult for them 
even to maintain their own families. 
To tax these people more is, I think, 
not only unjust but cruel.

It is true that money Is required 
to implement the second Five Year

Plan successfully. I  have nothing to 
say against the Plan. There must be 
a plan for the progress of the country 
and the people.

But, at the same time, we must 
look to the capacity of the people to 
pay the tax, we should not hesitate 
either to curtail or modify the Plan 
if it is necessary to do so in the 
interests of the people. I therefore, 
submit that passengers who travel by 
third class should pay no tax up to a 
distance of 50 miles Instead, I request 
the hon Finance Minister to impose a 
tax on passengers who travel by air 
or by air-conditioned coaches. I 
again submit that my amendment be 
accepted

Mr. Speaker: Sardar A. S. Salgal
Shri Harlsh Chandra Mathur rose—

Mr. Speaker: I called Shri Harish
Chandra Mathur first He was talking 
to somebody He did not get up. I 
have passed him over I am now 
calling Sardar A. S Saigal

« tttt «ro {snpftr) :
%T«f5T t farT *PfT HftoT *
\ fo rm  *

f  "PUT
^nsfr ^ i w

% Vt HTTT % fort v m ft  *7$
f W R  ^f^TT I um
#  *?r ?fr*TT fe r ft  t 1  sfc
tftaT | rflT farT *TTT

Tt ^  ^nrnn $,
3 *  £  t %•

fo  wrr fo*ft *0f>3
W F t <nwhir *ft?T
acm t i f^ r  % m fe  %

*f\ci 1TV9X 
^ i ^  ?nr <FT

fa <14 1 ^  TT*ft *tft
sttott $ i f t  hto y.o *ftw
§  to o  x fa  TK K «?TCT 3TT̂ <
tft ^ m K  f̂t rnNW | *r
•̂TVt £ I
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[ST^TT Vo

2 m f*r sn*tff% it \
<rr **?rrfife *m w  Jtrfa % 

fatT jv fa  % TPTf % far*
HRff T t  fa t  fW T * l W  I ?ft 5tTT 

p rr*  ^  | f r  f*r fcw  t t  aft v m x r 
frm  irw  ^  ^  strt 3  t t

*m  J^?r t t  3*t$t«t «rrq% ?rm# 
T^rn *t$?tt j  \ tm  fcr 3  %  ^ r strt 
$f 'ft frrnft w «ft w r  |  tftr 

^TT ft  5^  STRff 3  $  vft< %
UTOTT «n: W  V W  TT VCTRT t ^  ?rt 
wjpjr gvftcTT $t*ft i

Ŵ dft WRT ^ fT fkrT *pft
*  FIT* t w  #  *T$ TTtT f t  « £  

fr  I  ^  nr? % tftar* % mfa«fi Tt 
v n  k® «fl*r ?tt fTTPrr *r ^f+*i 

wm £r *m  #  «n^?rr g
f r  *rfc f t m t d  0  r

Tt^ V.® f̂tW W  T̂T fTTTOT
Wfrt ^  THT ^  ^ r r  I t j r  * tt  <Tf# >ft 
3W fv r m  f t  *T?T *R f j f  «ft ?ft
%o A T  T T  fVTTPTT *T^t I'M 1 »PTT 

*TT 1 ^*T ^Tlpt £ f T  * t 3R?TT #  p̂fin̂  

fVWPfi WTTRT WPT T̂% ^ ■3*TTt
»mT^ t t  *ftrr *  f* ^  1

vnft ?»TT̂  >TTf *  TfT f r  jft̂ T
tr r  t t  f rrn rr  *  ^rm in^ft ?ft 
ifar ^  q p n  t c  t w  h  f^mrr ^rm, ?ft 

J^.TjinT ftr 5*TT5T ^  ^  | l 
f * n t ^ T  m f  ̂ ^ ^ « F f T % I T R ^ R r  
if t  w R=r ^rt ?rr ^  ^  tffer p̂tt 
n̂p% t  ^  t t  ^  ^tt w*$t | 1

STRV 'd'l^'t Hl̂ *i Hlfr ^ f r  IT̂  THT ?ft 
-«TTf r̂t * n z x  % ^  ftnn 

frfft ^ 1 r s  ^  «fw  ftnn
-STRTT ^ I ^PT ?ft VT ĵf A»llfll ^
^  T?:iT*m vrm  ^ i t o  &rik ?rrf 
t t  *nrsw t  f r  f*r w jto  #  ^ ^

*rct ^  1 1
f*r *5*ra ^  | ?ft Uî  *t̂ T f  
ftr^*f T tf »mw t w  « m r  ’•rr^ ^ 1

%*i wrf̂ TV ci Cl̂ 1 ^  TT*T T̂ PTT T ^ f  ^ 
qtTwFfff T T 'm T 'T n i^ l t i t  
?TT?TT I  f r  J[»Trtt <flT ^ R R -
srcrvt #  jbi n?n^v ft , wfr^r eft
f*T TT ^ 3Rm % %T % % T  
TT T| I  I

FT ^  WI*f % <PT% T $ m *  
*TT7% *TUjg TW?TT j  «ftr ^ *pft 
*TfWtr ^ h t^ t  t^ h t f r  3ry ^  qr 
*ftr t t h  f t  m  1

Mr. Speaker; The hon. Minister.

Shri Siddlah: I would like to say 
a few words, I have moved arv amend­
ment.

Mr. Speaker: He may have moved 
an amendment. Already the time is 
up. We have heard sufficiently.

Shri T. T. Krlshnunachart; I am 
airaid, the arguments that have been 
put forward are more or less the same 
as those adduced at the time when 
we took this Bill for consideration. 
An hon. friend opposite complained 
that I had not given details of the 
break up of how many passengers 
travel 15 miles, 30 miles, 50 miles, etc. 
In fact, I am only interested in regard 
to the earnings m the railways on a 
mileage basis. Even if I accept one of 
the modest amendments moved by a 
friend here, 30 miles, that would 
mean an additional drop of another 
Rs. 70 lakhs. Already the concession 
that I have given, though it is said 
to be inconsequential, means a drop 
of Rs. 60 lakhs. If 1 go up to 50 milea, 
I think I have to drop a large amount 
because the average mileage travelled 
by a passenger in India is 41‘7, and as 
you increase it beyond 30, the drop 
become* heavier.
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A1*q there j» another point namely 
that once you Increase the mileage, 
evasion talus place. If it is 19, I do 
not think tide matter is very much 
because the cost is negligible. If H 
is BO or 80, as the case may be, people 
will, at any rate, have one break and 
evasion take* place. After all, the 
whole idea of this measure is to pro­
vide some revenue to the States of 
the order of Rs. 14 or 15 crores. I 
have reduced it by Rs. 60 lakhs Any 
further reduction is not acceptable. I 
may accept Shri Sadhan Gupta’s 
amendment which makes the whole 
tax a farce, namely 1 or 2 per cent, 
making it one crore of rupees. The 
collection charges and the time taken 
by the House would more than com­
pensate any revenue we may get. I 
understand Shri Sadhan Gupta’s 
amendment because it is intended to 
ridicule the Bill. Bui, the other 
amendments which are intended in all 
seriousness, I am afraid, I am unable 
to accept because, administratively it 
will help to reduce the revenue even 
beyond what the loss will be. There­
fore, I cannot go beyond the con­
cessions that I have shown, At the 
time when we gave the concession, it 
was not a bargaining. A large number 
of Members expressed the view that 
15 miles would mean a particular

section of tbe people who would M * 
coma within the scope o f this tax.

Season ticket people are completely 
eliminated. Normal revenue from 
season tickets is about 4 crore* at 
rupees. It is not, as my friend Shri 
Sadhan Gupta mentioned, that we <k> 
not know about. I have, for twelve 
years of my life, travelled in sub­
urban trains, and that too, 12 miles 
only. We know something about it. 
But, revenue considerations could sot 
be altogether lost sight of. I think, 
the suggestions, if they are accepted, 
would reduce the value of this BID 
considerably so that we may as well 
drop it. Therefore, I am unable to 
accept any of these amendments.

Mr. Speaker; Which are the amend­
ments that the hon. Members want 
to be put to the House?

Shri Sadhan Gupta: No. 30.

Shri Fjteiislnh Ghodamr: No. 13.

Mr. Speaker: All of them one after 
another First, No. 30. The question is:

Page 4—
for the Schedule, substitute:

■THE SCHEDULE 
(Stt section 3)

Description of traffic 
1

Rate of tax 
2

1. Passengers travelling by railway for distances upto 80J.miles (in­
clusive) ............................................................................... Nil

a. Passengers travelling by railway for distances from 81 10 $00 miles
(inclusive) 3 % of fare.

3. Passengers travelling by railway for distances over 500 miles. 1% of fare.

4 . Passengers travelling on mileage coupons. . . . . 3% of the cost of c 
coupons.

5. Passengers travelling on season tickets.......................................... Nil”

Tk *  m otion w o t  rm gatkxd.



IIII7 Railway 31 AUGUST 1957 Pm W tflr Want BiU m iB

IS hr*.
Mr. Speaker: There arv amendments

relating to 30 miles, 80 mile*, 100 miles 
and so on. Shall I treat them on the 
same, basis? The hon. Minister has 
said that acceptance ot these will 
mean substantial, reduction in the 
receipts. Therefore, if the amend­
ments are not pressed, I shall treat 
them as not pressed.

Shri Sadhan Gupta: They may all 
be put together.

Mr, Speaker: His amendment has 
been put and lost. Why should he 
worry?

Shri Sadhaa Gupta: H ie other* may
be put together.

Mr. Speaker: The others are 
pressed.

not

The amendments were, by leave, 
toithdraitm.

Mr. Speaker: I shall now put
Government amendment No. 2 to 
the Schedule to the vote of the 
House. The question is:

Page 4 —
for the Schedule, substitute:

“THE SCHEDULE 
(Ste section 3)

Description o« traffic Rate of tax

1. Passengers travelling by railway on season tickets.
2. Passengers travelling by railwav for distances upto 15 miles (inclu­

sive)........................................
3. Passengers travelling by railway for distances from 16  miks to 30 

miles (inclusive). . . . . . . . . .
4 . Passengers travelling by railway for distances from 31 miles to 500 

miles (inclusive). . . . . . . . . .
5. Passengers travelling by railway for distances over 500 miles.
6. Passengers travelling on mileage coupons. . . . .

Nil 

Nil 

5% of fare.

15% of fare.
10% of fare.

. I2|% of the
cost of the coupons

Explanation.—For the purposes of this Schedule, distances shall be com­
puted according to the rules lor the time being in force relating 
thereto made under the Indian Railways Act, 1890.”

The motion
Mr. Speaker: The question is:

“That the Schedule, as amend­
ed, stand part of the Bill” .

The motion was adopted.
The Scheduled, as amended, was add­

ed to the BiU.
Clause 1— (Short Title)

Amendment made:
Page 1,—for clause 1, substitute—

“ 1. Short title and commence­
ment.— (1) This Act may be 
called the Railway Passenger 
Ffcres Act. 1957.

(2) It shall come into force on 
such date as the Central Govern­
ment may, by notification in the. 
Official Gazette, appoint” .

— [Shri T. T. Kris hnama chari]

was adopted.
Shri T. T. Krishnamacharl: This

alteration is merely to indicate that 
the Act shall come into force on a date 
which will be indicated by a notifica­
tion in the Official Gazette.

Mr. Speaker: The question is:
“That clause 1, as amended, 

stand part of the Bill” .
The motion was adopted.

Clause 1, as amended, was added 
to the Bill.

The Enacting Formula and the Title 
were added to the Bill.

Shri T. T. Krishna machari: I beg to
move:

"That the Bill, as amended, be 
passed” .
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Mr. Speaker; Th£ question is:
“That the Bill, as amended, be 

passed” .
The Lok Sabha divided............

AXES

Kcthavt, Shri

Shri S. V. ftamaswaml (Salem): Mjr 
switch has gone out of order.

Mr. Speaker: The result of the divi­
sion is;

Ayes 160; Noes 47.

[lS.tt hr*Divlnon No. 27]
A bdul Latccf, Shri 
Achar, Shri
AmbaJam, Shri Subbiah 
Animugham, Shri R.S. 
Animugham, Shri S.R. 
Aahanna, Shri 
Ayyatannu, Shri 
B iid i , Shri
Bajal, Shri Kamalnayan 
Bakliwa), Shri 
Banenea, Shri S. K .
Bampal, Shri P.L.
Baaappa, Shri 
Bbi|Mi Shri B.R.
Bhakt Danhan, Shri 
Bhatracharyya, Shri C. K. 
Bhogii Bhai, Shn 
Bidan. Shn 
Birbal Singh, Shri 
Brihm  Perkaah, Ch. 
Chaturvedi. Shri 
Charda, Shri 
Daaappa, Shri 
D m , Shri K .K .
D u , Shri M .M .
Da>, Shri K’ T .
Deb, Shri N. M .
Dube, Shri Mulchand 
Dwivedi, Shn M .L . 
Elayaperumal. Shri 
Qaekwad, Shri Fateimghrao 
Ganapathy, Shri 
Gandhi, Shri Fcroz 
Gang* Devi, ShiimaU 
Cautam, Shri CX> 
Ha;arnavu, Shri 
Harvani, Shri Anaar 
H u  da, Shri Subodh 
Heda, Shri 
Hem Ra), Shri 
Hukam Singh, Sardar 
Jagjivan Ram, Shri 
Jairi^Shri A. P.
Jangde, Shri 
Jana, Shn K .C . 
Jhunihunoala. 6hri 
Jogendra Sen. Shri 
J<»hi. Shri A.C.
Joahi, Shrimati Subhadra 
Jyotiahl, Pandit J P. 
Kaoakaaabai, Shri 
Karmarkar, Shri 
Kedaria, Shri C .M ,
Kcaar Kumari, khrimali

Khan, Shri Shahnawa* 
Khedkar, Dr. Q .b ,
Kiiltiya, Shri 
Kriahna Chandra, Shri 
Krahnamachari, Shri T .T . 
Krishna Rao, Shri M .V . 
Kumbhac, Shri 
Lachhi Ram, Shri 
Lahiri, Shri 
Lai. Shri R  S.
L u m i Bai, Shnmati 
Madda Ahmed, Shrimati 
Malaviya, Pandit O on ad  
Malaviya, Shri K D. 
Mamyongadaii, Shri 
Moaunya Din, Shri 
M ithur, Shn Harifh Chandra 
Mathur, Shri M . D,
Mehta, Shri J.R.
Muhra, Shri B.D.
Muhra, Shri Bibhuti 
Muhra, Shri L . N.
Muhra, Shri R D,
Mohideen, Shri Gulam 
Mohiuddin, Shri 
Munuamy, Shri N. R. 
Morarka, Shri 
Muthukri«hnan( Shri 
Nadar, Shri P T .
Nair, Shri C. K.
Nair, Shri Kutiikriahnan 
Nallakoya, Shri 
Naniappa, Shri 
Ntrayanaumy, Shri R. 
Naikar, Shn P. S.
Nalhavani, Shri 
Nayar, Dr. Suihlla 
Nehru, Shri Jawaharlal 
Nehru, Shrimati Uma 
Onkar Lai. Shri 
Padam Dev, Shri 
Palchoudhuri, Shrimati Ila 
Panna Lai, Shn 
Parmar, Shri Y. S.
Patel, Shnmati M ini ben 
Patel, Shri Raieihwar 
prabhakar. Shri N an i 
Radha Raman, Shri 
Raghunath Singh, Shn 
Raman, Shri M . H 
Ramananda Tirtha, S«*»ml

Ramaiwamy, Shri K . S.

Ranuawamy, Shri p  
Ramejhwar Rao, Shri 
Ram pure, Shn M .
Ram Saran, Shn 
Rane, Shri 
Rangarao, Shri 
Rao, Sim H At,
Rao, Shn Hanmanth 
Ray, Shnmati Renuka 
Reddy, Shn Bali 
Reddy, Shri Rami 
Rup Narain, Shri 
Sahu, Shri Raroeahwar 
Saigal, Sardar A S,
Salara, Shrt Abdul 
Samanta, Shri S.C.
Saaftinnt, Shii 
Sankarapandian, Shri 
Sarhadi, Shn A|it Singh 
Sen, Shn P. G,
Shakuntala Devi, Shrimati 
Shankaraiya, Shn 
Sharma, Pandit K. C.
Siddiah, Shn 
Singh, Shn D. N.
Singh, Shri D  P.
Singh, Shri K N.
Singh, Shri M . N.
Siagh, Shn T  N,
Sinha, Shn Anirudh 
Sinha, Shn Satyendra Narayan 
Sinha, Shn Satya Narayan 
Subratnanyam, Shn T .
Sumat Pratad, Shri 
Sunder Lai. Shri 
Swaran Singh, Sardar 
Tahir, Shri Mohammed 
Thimmaiah, Shri 
Thomaa, Shn A. M.
Tiwari, Shn Babu La*
Tiwari, Shn R S.
T w ary , Pandit D. N .
Tula Ram. Shn 
Uike, Shri 
Umrao Singh, Shn 
Upadhyaya, Shri Shiva Datt 
Varma Shn B. B.
Vedakuman, Ktimari M . 
Viahwanath Pratad, Shn 
Vyaa, Shri Radhciai 
Wadiwa, Shn 
WiUon, Shri J. N .
Wodeyar, Shri



i t  121 Foreign Jfxchmpe SI AUGUST 1W7

NOBS

Barm, Shri Hem 
Chikrmnrtty. Shrteuri Rwu 
Chandrtmani Kilo, Shri 
Dugupta. Shri B.
D*b. Shri P. O.
Dio, Shri P. K- 
Dbanulingun ,Shri 
Qiikwvl, Shri B. K* 
Gbodatar, Shri Fitetuinh 
Oboui, Shri 
Ghotc, Shri Bimil 
Ghote, Shri S.
Godiore, Shri S. C.
Gopalan, Shri A. K.
Gupta, Shri Sadhaa 
Imam, Shri Mohtmcd

Iidbw, Shri 
tumble, Shr< B. C.
Kutti. Shri D.A.
Krithnnwami, Dr.
Knraaran, Shri 
Kunhin, Shri 
Mahmnty, Shri 
M«n»y, Shri 
Matin, Shri
Meooo, Shri Nanyanaakutty 
MuJllck, Shri B. C.
N»ir, Shri Vtaudevan 
Nayar, Shri V. P.
Fanigrahi, Shri 
Parmar, Shri K. U.
Parvathi Kmhnan, Shrlmati

The m otion  id as adopted.

am (Am end- H U B  
m e n t)  S I R

Fatal, Shri P. R.
Paiil, Shri Nun 
Prodlun, Shri B. C. 
Rai, Shri Khuihwiqt 
Rao, Shri D. V.
Rio, Shri T. B. VitUl 
Reddy, Shri Nisi 
Sampath. Shri H.V.K. 
Soren, Shri 
Sugandhi, Shri 
Supakar, Shri 
Thevar, Shri 
Vaipayee. Shri 
Vaivi, Shri 
Vertna, Shri Ramji

FOREIGN EXCHANGE REGULA­
TION (AMENDMENT) BILL

The Minister of Finance (Shri T. T. 
KHshnfltwnrhar n : I beg to move*:

“That the Bill further to amend
the Foreign Exchange Regulation
Act, 1947, be taken into con­
sideration” .
Dr. Krtshnaswami (Chingleput): Let 

the House have order. Some hon. 
Membeis are leaving the House.

Shri V. P. Nayar (Quilon): The
Minister is bringing Bill after Bill 
hour after hour.

Mr. Speaker: There is greater
enthusiasm in the Opposition.

Soon after a Bill is passed, I should 
say ‘Let the House be cleared’, as I 
often say, ‘Let the Lobbies be cleared’, 
and then the hon. Minister in charge 
of the next item of business may 
start.

Shri T. T. Krishnamacharl: The
main purpose of the Bill is to place 
the Foreign Exchange Regulation Act 
on a permanent footing. As it stands 
at present, its life will expire on 31st 
December 1957. When the Foreign

Exchange Regulation Bill was first 
placed before the Legislative Assemb­
ly in 1946, the period for which it 
would remain in force was not speci­
fied. Government’s intention whs 
to make it permanent with a 
view to safeguard our balance 
of payments, but when the Bill went 
before the Select Committee, it took 
a more optimistic view, and thought 
that world trade and economic condi­
tions would return to normal after 
the initial postwar period. The Com­
mittee, therefore, recommended that 
the duration of the Act be limited to 
five years with powers to Govern­
ment to extend it for another three 
years. As the Act came into force 
on the 25th March 1947, it would have 
expired on the 24th March 1952. Gov­
ernment, however, came to Parlia­
ment which extended the Act till the 
31st December, 1957. It will now ex­
pire on that date unless extended 
again.

I hHve, therefore, come before this 
House for an extension of the Act 
without time-limit. Our expectation 
that world trade and economic condi­
tions would stabilise themselves after 
the initial postwar period has not been 
fulfilled. As the House is well aware, 
our foreign exchange situation is still

•Moved with the recommendation of the President.




